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VERSUS

Commissioner(Appeals) ...Respondent
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CGST, Jaipur

NCRB, Statue Circle,

Jaipur-302005

APPEARANCE:
Ms. Shubhangi Gupta, Advocate for the Appellant
Shri Manoj Kumar, Authorized Representative of the Department

CORAM :
HON’BLE MR. JUSTICE DILIP GUPTA, PRESIDENT
HON’'BLE MR. P. V. SUBBA RAO, MEMBER (TECHNICAL)

Date of Hearing/Decision: November 20, 2024
FINAL ORDER NO.59721/2024

JUSTICE DILIP GUPTA

Learned counsel for the appellant on instructions from the
appellant states that the appellant does not desire to press the appeal
and it may be dismissed. The appeal is, accordingly, dismissed as

withdrawn.

(Dictated and pronounced in the open court)
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PRESIDENT
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